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INTRODUCTION

I, the Chairman of the Public Accounts Committee having been autho-
rised by the Committee to present the Report on their behalf, present this
Forty-second Report (Fourth Lok Sabha) on Audit Rcport (Civil) 1968
and Appropriation Accounts (Civil) 1966-67 relating to the Ministry of
Transport and Shipping.

2. The Appropriation Accounts (Civil), 1966-67 together with the
Audit Report (Civil) 1968, was laid on the Table of thc House on the 3rd
April, 1968. The Committee examined the paragraphs relating to the Min-
istry of Transport and Shipping at their sitting held on the 4th July, 1968.
The Committee considered and finalised this Report at their sittings held
on the 19th November, 1968 and 25th January, 1969. Minutes of these
sittings of the Committee form Part II* of the Report.

3. A statement showing the summary of the main conclusions/recom-
mendations of the Committee is appended to this Report. For facility of
reference these have been printed in thick type in the body of the Report.

4. The Committee place on record their appreciation of the assistance
rendered to them in the examination of these accounts by the Comptrolier
and Auditor General of India.

S. The Committee would also like to express their thanks to the offi-
cers of the Ministry of Transport and Shipping for the co-operation extend-
ed by them in giving information to the Committee during the course of
their evidence.

New DELHI; : M. R. MASANI,
February 6, 1969. Chairman,
Magha 17, 1890 (Saka). " Public Accounts Committee,

*Not printed. (One cyclostyled copy laid on the Table of the House and five
copies placed in Parliament Library).

)



MINISTRY OF TRANSPORT AND SHIPPING
(Lareral Roap PROJECT)
Audit Report (Civil) 1968

Plant and Machinery lying idle
Audit Paragraph

Government of India sanctioned construction of a lateral road 1,111
miles long from Amingaon in Assam to Bareilly in Uttar Pradesh. The total
estimated cost is Rs. 110 crores. The lateral road portion consisting of
National Highway and State Roads mecasuring 425 miles falling in Uttar
Pradesh (estimate Rs. 38.80 crores) is being constructed/developed by the
State Government to whom the expenditure on construction/development of
State Roads is rcimbursed by the Central Government as grants-in-aid.

1.2. The Government of India had obtained certain items of machinery
direct and supplied them to the State Government between February, 1965
and February, 1966. In November, 1966 the State Government’s Addi-
tional Chief Enginecr (in charge of construction of this road) reported to
‘the Government of India that 69 items of plant and machinery thus supplied
by them, such as air compressors, generators, stone crushers, etc. costing
‘Rs. 19.41 lakhs had not been put to any use and might not be needed even
if the work was taken up in full swing.

[Paragraph 76 of Audit Report (Civil), 1968]

1.3. During evidence, the Committee were informed that the original
estimate of cost of the lateral road project was Rs. 111 crores. Apart
from 292 miles of road alreadv conmstructed, the project envisaged new
construction/improvement of road aggregating 966 miles as under:

U.P. . . . . . . + 425 miles
Bihar . . . . . . . 387 miles
West Bengal . . . . . 92 miles
Assam . . . . . . . 62 miles

‘The Committec were also informed that machinery worth Rs. 825 lakhs
was purchased and supplied to these four States for the execution of

I
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the project and that machinery valued at Rs. 282 lakhs had been dec-
lared surplus by three of the four States as under: —

Value of machinery supplied Value of madnlx;n declared
aurp

Sume Imported Indigenous Total Imported Indigenous Total

(Rupees in lakhs)
U.P. . . 124.61 166.78 201.39 109.49 95.7$ 208.24
Wut‘Benpl . 60.91 $3.10  114.01 45.21 20.18 65.39
Assam . 49.85 38.89 88.74 . 11.42 11.42
Bihar . 193.79 137.17 330.96 No declaration so far.

1.4. The Committee enquired on what basis the requirements of
machinery were assessed. The Secretary, Ministry of Transport and
Shipping repliod that in 1964, when the project was undertaken,
it was planned to complete it on a priority basis in three years. This was
the requirement to meet the minimum strategic needs and the Border Roads
Development Board was also consulted. The technical opinion and judge-
ment was that if the project was to be executed in three years, a certain
range of equipment was required. The Committee then drew the attention
of the witness to the fact that over 70 per cent of the equipment purchased
for U.P., §7 per cent of that purchased for West Bengal and 12 per cent
of the equipment procured for Assam, had turned out to be surplus. The
witness stated that “the equipment was planned on a more or less conser-
vative basis for the stipulated period of completion”. In 1966-67, it was
decided that the project should be downgraded in priority and slowed down.
“It is really in this slowing down of this programme,” he added, “that the
surpluses have arisen.” In reply to a further question, it was stated that
the downgrading of priorities was made in August, 1966 due to financial
stringency and the economy drive that was consequently launched and the
overall change in strategic situation. The Committee then enquired what
the modified time-schedule for the project was. The witness stated that
the modified time schedule had not yet been determined and that it was
dependent on availability of finances. In a note subsequently submitted on
this point, it has been stated by Government that at a meeting held on 10th
May, 1968 between the Deputy Minister in the Ministry of Transport &
Shipping and the Minister of State in the Ministry of Finance, it was de-
cided that “the scope of the project should be reviewed afresh and a firm
overell estimate prepared to complete it in such a way that the expenditure
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of about *Rs- 43.7 crores incurred upto March 1968 does not become in-
fructuous and a route fit for vehicular traffic is also available.” It was also-
decided that in view of financial stringency, it would not be possible to have
the project completed either in 1968-69 or 1969-70 and that therefore the
construction should be phased out over a longer period. A Study Team
consisting of officcrs of the Roads Wing of the Ministry of Transport &
Shipping and a representative of the Ministry of Finance was therefore
constituted to visit the various States dealing with the project for an on-the-
spot study of the minimum specifications, the outsanding liabilities and the
minimum expenditure required for completion of the project. The Study
Team visited the four States dealing with the project between July, 1968
and August, 1968. The Study Team made the following recommendations
in their report:
(1) The overall cost of the project after taking into account the
outstanding liabilities, revised curtailed specifications and the

minimum expenditure required for completion of the project
in all respects is assessed at Rs. 73.3 crores.

(2) As expenditure to the extent of Rs. 43.70 crores has already
been incurred upto 31-3-1968, a further amount of Rs. 29.62
crores is required to complete the Project.

(3) An amount of Rs. 29.62 *crores may be provided during the
next three years ending 1970-71 to complete the Project.

The above recommendations have been accepted by Government,

1.5. The Committee pointed out that there had been several instances.
where the machinery supplied to the State Governmens exceeded their
assessment of requirements. So far as U.P., was concerned, for instance,
the demand for air compressors was 30, against which the number supplied’
was 33. For granulators the demand was 5, but the number supplied was
12, while for pumping sets, the number supplied was 70, against the demand
for 55 numbers. The representative of the Ministry stated that the demands
of the State Governments for machinery were discussed in the Ministry with
the Chief Engineers concerned and thereafter related to the requirements of
the project in each case. After the surplus was reported, the matter was
taken up by Government as a general problem and a high level committee
was set up in February, 1968. The terms of reference of the Committee

were briefly:
(i) to examine the arrangements for planning the procurement and

purchase of machinery for various road programmes and sug-
gest improvements therein;

*According to audit Rs. 1°62 crores are available with States ing
; : 8
unspent funds upto 3rst March 1968 out of allotments made to them. representing
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(ii) to revicw the extent to which machinery has been put to proper
use and suggest mcasures for optimum use of surplus machinery;

(iii) to evolve a proper procedure for transfer of machinery from the
Central Government to the Statc Governments;

(iv) to examinc the existing arrangements for accounting, mainte-
nance and repairs of machinery allotted to the State Govern-
ments and suggest improvements;

(v) to examine the criteria for declaring equipment as surplus, the
methods of disposal of surplus machinery and examine the
possibility of creation of a central cell for maintenance of ma-
chinery during periods when they are surplus.

The Commitcee was asked to submit its report within a period of three
months, but owing to unavoidable delays in the progress of its work and
the retirement of the Chairman and one of its members, the question of its
seconstitution had to be taken up. The Committec has been reconstituted
on the 7th October, 1968. The terms of reference of the Committee are:

(i) to examine the arrangements for planning the procurement and
purchase of the machinery for National Highways. IDA, Lateral
Roads, Emergent Roads, Strategic Roads and such other Road
programmes within the purview of the Ministry of Transport
and Shipping (Roads Wing) and supgest improvements therein
to the extent required.

(i) to cxam'ne the cxisting arrangements for transfer of the machi-

nery fron the Central Government to the State Government(s)
and suggest an appropriate procedure for the same in future.

(iii) to review the cxtent to which such machinery has been put to
proper use on Central Road Projects.

(iv) to examine the arrangements for the proper accounting, main-
tenance and repairs of machinery allotted to State Govern-
ment(s) for use of Central Road Projects and suggest im-
provements wherever necessary.

(V) to examine the existing procedures (accounting and otherwise)
for generation of the necessary resources for the proper main-
tenance and storage of the machinery both during its use and
non-use;

«vi) to examine the criteria for declaring such equipment as surplus,
as related to Road programmes for which they have been pro-
cured and the methods of disposal of the same by transfer or
-otherwise after such declaration,
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(vii) to examine the possibility of creating a Central Cell for the
maintenance of the machinery during periods when they are
declared surplus till such time as they are utilized on other pro-
jects.

(viii) to suggest measures for the optimum utilization of the surplus
machinery on the road and bridge works in future.

“The new committee is required to submit its report within a period of six
months.

1.6. The Committec enquired whether, after it came to Government’s
notice that machinery was becoming surplus, any steps were taken to cancel
the pending orders.  The representative of the Ministry replied, “Whencver
the contracts could be cancelled, thcy were cancelied after consulting the
Law Ministry.” The Committee asked for a note on the point whether, when
the scope of the project underwent a change, Government anticipated that
machinery would become surplus and if so, what specific action was taken
by them to cancel the pending orders or to divert the machinery elsewhere.
The note has been furnished. In the note. Government have stated that
the value of orders pending, at the time the project underwent a change,
was Rs. 497 lakhs. The question of cancellation of pending orders/
indents was taken up with the D.G.S. & D. and order/indents for various
items valued at Rs. 152 lakhs were cancelled as under:—

. o No. Bstimated l
cust
(Rs. in lakhs)

6% §3.09

1. Pile Driving Equipmoent
2. Sheath Metal Strips . . . . . . . 200 tons 6.00
3. Sheath Making Machines . . . . . 16 0.48
4. High Pressure Grouting Pamps . . . . 2) 2 40
<. Hot Mix Plant . . . . . . . 4 12.00
6. Paver Finisher 2 3.00
7. Diving Equipment . . ) . . . . 150 0.75
R. Bitumen Pressure Distributors . . . . . 6 3.30
9. Chip Spreaders 18 9.0n
10. Tractor Dozers 20 30.00
11. Convertors . . . . . . . . 9 0. 44
120.37
Spare at 207, . . . 24.07
Transportat on Charges 2-1/2 . . . 3.61
Contingencizs 3% . . . . . 4.44

TorarL

152.49
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Out of the surpius machinery the following have been transferred to
other projects:

Machinery No. From To whom transferrcd
transferred
Pushers . . . . 8 LRP U.P. Strategic Roads, Rajasthan.
Grab dredging cranes . 4 LRP W.B. Tuaticorin snd Paradip
Harbour Projects.
Mobile cranes . . . 30 LRPW.B. Bokaro Steel (22 Nos.),

snd Bihar Strategic Ro.ds,N Ra-

nam !"on Trust (1 No.
each).

Granulstors . . . 16 7
Stone crushers . . 9 LRP U.P. Rajasthan State P.W.D.
Concrete Mixers . . 6 > :!I':gn
Coacrete Vibrators (immersion 13
fype)
Power winches with grabs . 3 J

In a subsequent written note the Ministry have furmished two statements
showing the orders pending in August, 1966, both for indigenous and
imported machinery which are given in Appendix I to the Report. It
would be scen therefrom that orders for indigenous equipment and
machinery of the value of Rs. 53.44 lakhs werc not cancellcd.

1.7. As regards the imported equipment (Appeadix II) out of the
total value of equipment and machinery of Rs. 311.03 lakhs, orders were
cancelled in respect of machinery of the value of Rs. 30 Jakhs. Orders for

the machinery and equipment of the value of Rs. 8.62 lakhs were not
cancelled.

1.8. Explaining the steps taken to reduce the commitments on the pro-
ject after the project was downgraded, Government have stated in the note
that on 1st August, 1966, the State Governments were telegraphically ad-
vised not to enter into fresh contracts or commitments and explore all
avenues of saving consistent with contractual obligations. On 20th Octo-
ber, 1966, the State Governments were given instructions that “the ex-
penditure on new works as well as on maintenance works should be post-
poned whenever possible” and the overall expenditure on all unavoidable
works should be kept well within the reduced allotments made. On 5th
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June, 1967, the instructions to avoid commitments and bring down
existing ones were again telegraphically reiterated.

1.9. The Committee desired to hnow whether, apart from the two
telegrams dated the 1st August 1966 and Sth June, 1967, which were issued
to the State Governments consequent on the downgrading of priority for the
Lateral Road Project, any other letters or communications were seat to
them specifically on the subject, with particular reference to the review of
the existing machinery rendered surplus to requirements and to cancel out-
standing orders for machinery and cquipment. In reply, the Government
have stated “the requirement of machinery for the construction of the La-
teral Road was assessed by the Roads Wing of the Ministry of Transport
and Shipping on the basis of volume of work that was required to be done
on the project. The position of procurement of machinery was also re-
viewed twice by the Government.  While in the case of certain items their
quantity was reduced, in the case of other items the indent sent to the
D.G.S. & D. was cancelied. In view of this, the necessity of addressing the
State Governments about the review of the machines did not arise.”

Eventually machinery and equipment of the value of Rs. 282 lakhs
was declared surplus as under.—

Imported Indigenous

Rs. 15470 lakhs . 127.35 lakhs ?

1.10. The Committee drew the attention of the representative of the
Ministry to a report that in on¢ of the States, U.P., the machinery was
lying in thc open and asked what arrangecments had been made for the safe
custody and maintenance of equipment declared surplus by the State. The
witness replied that the State Governments were the agents of the Central
Government for purposes of construction and were also charging the Cent-
ral Government agency charges which included the expenses for mainten-
ance of equipment. He added: “The responsibility for the upkeep of the
equipment or, when it is not in use, for its maintenance till it is actually
transferred to some other place completely rests with the State Government
and I take it that, as responsible agencies, they would be fulfilling their ob-
ligations.” In a written note, the Ministry have stated that for the safe
custody and protection of the surplus machinery, workshops and parking
sheds havc been constructed in the various States. Engineers have also
been posted to guide the concerned executive authorities in the matter of
safe custody and maintenarce of the machinery. “No reports of damage or

theft in respect of the surplus machinery have been received so far from any
of the State Governments”.
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1.11. The Committee find that the high powered Study Team which
had examined the progress of the Lateral Road Project had observed inter-
alia in their Report (Scptember, 190%) that “these machines seem to have
been lying unwatched and exposed to weather as they have not been used
so far and arc not to be used also n the cxecution of the remaining work
in question. ... .. The problem, therefore, has to be viewed from a broader
angle and with a uniform policy in view. Quitc a large sum has been in-
vested on these machines.  Protection from weather, pilferage is definitely
warranted to save these machines from serious deterioration and loss. In
the first instance, the Ministry may ascertain the actual requirements of each
Statc in this respect and process it further as an independent and consoli-
dated case.™

1.12.  ‘The Committee cnquired about the progress made in the cons-
truction of roads and wanted to know whether after the earthwork on the
roads had been completed metalling had been done to ensure that the earth-
work already completed was not washed away.  The representative of the
Ministry stated, “We do rcalise that we should have the metal laid on the
carthwork quickly and in time. but due to condtraint on resources, it was
not possible to enter into new contracts.  Thercfore, the work of laying the
stone metal has been rather slow.  But we cxpect to progress with it during
the coming year.” In & written note the Ministry have further explained
the position as follows:

113, “In U.P. out of 425 miles. 37 miles have been completed upto
the stage of black topping. In Bihar, the widening to 2 lanes of Muzzafar-
pur-Barauni section covering a length of 68 miles has been completed. In
the remaining length of the Lateral Road in all the four States. ie., U.P.,
Bihar, West Bengal and Assam, there is practically no mile where progress
on carthwork is 100 per cent complete.”™

1.14. “As the carthwork for the embankment was to be done under
controlied conditions, it had been planned that the road structure, including
metalling should follow soon after the subgrade level had been reached.
When the work is in full swing again. the same phasing would be followed,
if funds are made available well in time and regularly.”

1.15. The Committee find it hard to umderstand how, after having
embarked on the comstruction of a lateral roadway on a priority basis in
1963 and entered into commitments. Government could abruptly decide in
1966 to downgrade the priority and virtually suspend further work on the
project. In the result, the roadway has come up in unconnecied stretches
and in several sections had not progressed beyond the stage of earthwork
which, not being metalled, could well be eroded by the rains. The Com-
mittee also note with concern that out of machinery and equipment worth
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Rs. 825 lakks ordered for the project, about one-third of the machinery and
s—=iz===t of the value of Rs. 282 lakhs (including imported machinery of
the value of Rs. 154 lakhs) has already been rendered surplus. It is evident
that orders for the equipment and machinery were placed without thorough
and detailed investigation in coasultation with the State Governments.
The Committee cannot help fecling that the whole project, in fact, was
planned in haste and without a careful asscssment of the long-term require-
ments vis-a-vis available resources,

1.16. What the Committee find particularly distressing is the fact that,
though Government decided as carly as August, 1966, to slow down the
project, it was not till May, 1968, i.c, after the Audit paragraph on the
case appeared, that Government took up (he question of salvaging the
investment in the project. A Study Team was then appointed to study
proposals for completion of the project at the minimum possible cost, The
Committee feel that a decision in this regard could we'l have been taken
by Government in August, 1966, when they downgraded the priority of the
project. The Committee note that Government have mow uccepted the
recommendations of the Study Team that an additional amount of Rs. 29.62
crores should be provided for the project during the next three years to
complete it by 1970-71. The Committee would like Government to ensure
that the project is now completed on schedule so that no portion of the
expenditure of Rs. 43.7 crores already incurred on the project is rendered
infructuous.

1.17. The Committce note that, apart from three communications
addressed to the State Governments in August, 1966, October, 1966 and
June, 1967, advising them to avoid new commitments on the project and to
pruone existing ones, no steps were taken either to ascertain how much
machinery had become surplus or to ensure the proper upkeep and mainte-
mance of the surplus machinery till it could be gainfully utilised. Govern-
ment apparently failed to consider the problem till 1968, when
they constituted 2 committee to go into this and other ancillary questions.
The Committee cannot help feeling that Government did not show the same
enthusiasm for putting the machinery to usc as they did in buying it.

1.18. The Committee note that out of orders for machinery and equip-
ment for Rs. 4.97 crores pending at the time the project was down-graded
in priority, Government have been ablc to cancel orders for only Rs. 1.52
crores. The Committee would like Government to examine in detail how
best the standing commitments in this respect could be got over, keeping'
in view the changed requirements and financial implications.

1.19. Government should also consider how the machinery already
purchased or in the process of supply could be diverted to gainful use
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cisowhere. The Committee would like in this commection 10 draw special
22257 to the observations of the Study Team that these machines have
been lying unwatched and exposed to the westher and that these have
mcither been uwsed 30 far mor are likely to be used in the execution of the
project. The Committee would like Government to take =.:——*: sieps to
ensure that the machines should be protected against loss, theft, pilferage,
cannibelisation or damage duc to inclemencies of weather.

1.20. In the interest of economy, the Commiitee would go to the extent
of suggesting that further purchases of road building equipment should mot
be made without first bringing the surplus machimery imto use. Govern-
ment should also profit by their experience in this case and evolve realistic
<riteria for the purchase of machinery for road building projects in future so
that precious resources are not squanderced. To ensure that such machimery
is put to sustained wse, Government should also comsider the question of
standardisation of the equipment, 50 that w~:" ">y purchased for a project
could after its c—._:= be used without difficuity on other mew projects.

1.21. The Committee would also like Government to examine whether
the —ocewwc of supply of machinery to the State Governments for the
works -="S5cu to them on behalf of the Centre on an agency basis should
mot provide that after completion of the projects the machinery is returned
to the Cenire for utilisation clsewhere. Government may consider whether
they should mot creatc o Ceatral pool of such machimery so as to easure
their utilisstion in similar projects undertaken In other States so that pur-
«<hase of fresh machimery for those projects could be minimised.

1.22. The Comumittee hope that the High Level Committee set up In
October, 1968 will finalise its Report with expedition. The Committee
may be apprised of the main recommendations of the High Level Committee
together with Government’s decisions thereon.

Non-recovery of extra expenditure
Audit paragraph

1.23. 6 out of 7 road works connected with construction of National
‘Highway No. 11 executed by the State Government of Rajasthan on an
agency basis, allotted to the Bharat Sewak Samaj in April and June, 1963,
were left incomplete in May—July, 1965, 9 to 21 months after the expiry
of the completion dates stipulated in the respective contract agreements.
The seventh work was not taken up for execution. All the works had
to be got completed through other agencies during 1965-66 and 1966-67,
.at an extra expenditure of Rs. 1.49 lakhs.
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1.24. Under the terms of the contract agreements with the State
Government, the Samaj rendered itself liable to pay a maximum penalty
of Rs. 1.04 lakhs (10 per cent of the cstimated cost of the works amount-
ing to Rs. 10.40 lakhs) for its failure to complete the works within the
stipulated period, in addition, the cxtra expenditwre of Rs. 1.49 lakhs
incurred in getting the works completed thiough other agencics could have
been recovered from it. The Statc Government, however, imposed (in
January, 1966) penalty calculated at 2 per cent of the estimated cost of
works amounting to Rs. 20.791 only: it also ordered waiver of the re-
covery of extra expenditure of Rs. 1.49 lakhs on the ground that the
Samaj. which was a voluntary organisation enjoyed ‘certain privileges”,
such as, non-payment of earncst money and security deposits, etc.

1.25. \udit brought the ca-v to the notice of the Government of
India in May. 1967; their remarks were awaited (January, 1968),

[Paragraph No. 77 --Avdit Report (Civih, 1968]

1.26. The Committee pointed out that the Rajasthan Government
took up the construction of the road as . uzent of the Government of
India.  As the Government of India were the principals. they were affect-
<d by the decision of the State Government to waive the recovery of extra
expenditure of Rs. 1.49 lakhs and to scale down the penalty from Rs. 1.04
fakhs to Rs. 20,791, The Committee enyjuired whether the Central Govs
crnment were consulted by the ‘State Government before these dispensa-
tion: were given. The witne + ~1imed  the Committee that the case
“came to our notice only wh = v saw the Audit para.” Thereafter the
Government of India wrote (o the Stae Government asking for “a com-
plete report.”  The decision i :ceard to the waiver was luken by the
Rajasthan Gosernment in Jir o1y, 1966. The witness added:  “They
have taken the stand that, under the existinz procedires, where the State
‘Government acts as the agzent of the Central Government and where they
arc the responsible party in regard to any dispute which arises in regard
10 ary contract, they have the right to take any action which may be
necessary in terms of the contract.” The witiiess stated further: “This
position is extremely unsaticfactory” and procceded to say. “This thing
has been taken up as a part of overall cxercise in regard to Centre-State
relations about the functioning of State Governments as agents for  the
Centre and also the other problems of the Statc Governments exceeding
the provisions which we make in the budget cvery year.” Elaborating
this point further he stated: '

1.27. “Actually, we have come across various situations where be-
~cause of the budgetary constraints, we restrict the budget provision for parti-
cular States. But the entire accounting procedure is such that it is direct-
ly dehited to the Centre in spite of the recommendations made by an
earlier Public Accounts Committee that w: should get monthly reports .
3026 (Aii) LS—2
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from the State Government so as to cnsure that the amounts are kcpt
within the budgeted provision. We are not getting this information and
a number of States incur c¢xcess expenditure in regard to claims also; the
State Governments sometimes act in a way wilich Gy be detnmental to
the Centre.  So, we are re-examining the entine uestion of the existing
arrangement between the Centre and the Siates with 4 view to (a) tighten-
ing up the procedure regarding the budget ¢xpenditure being limited to the
budget grant and (b) Ensuring that the State Governient take our con-
currence belore resorting to devintions from the contracts leading to addi-
tional central liahility.

This second aspect is also beinz exvemmed in comullation with the
Ministry of Law.

1.28. The Committee drew attention to their observations in paras 65~
66 of their 34th Report (Third f.oh Subhay in which they had suggested
a review of all special facilitics extended v the Bharad Sevak Samaj and
to the instructions issued by Government m May, 19606, 1 pursuance of
these observations,  discontinwing  the special conezssions, and  cnquired
why the dispensations pointed out in the Audit paragrapit were civen,
The witness stated: “The Rajasthan Goverroaent Fas sacted  that  the
views of the Central Public Accounts Committee were known to them at
the time they took the decision™ bet “they have fabken the stand on the
position that . . . . they have the right to take any action which may be
necessary in terms ol the contract.”™

1.29. The Committee cnquired whether Governmaeat had aked Gov-
crnment of Rajasthan to pay the amount of R.. 1.49 fakhs waived by
them.  In a written note, the Ministry of Transport and Shipping have
stated that Government of Rajasthan was a.ked on iz 29000 October, TUaS
to refund the amount involved, The Gooorinment of Ruiachen was ulso
reminded on the 31st Decomber. 1968 telegraphically.

1.30. The Committee enquired how nanv coentracts were awarded 1o
Bharat Sewak Samaj on the advice of Ceaal Government.  In a written
note the Ministry of Transport and Shimins Liave stated that no work
was awarded to Bharat Sewak Sumaj on the advice of the Central Gov-
ernment in regard to 14 States. The inforntion in respect of the re-
maining States was being collected by the Goverament.

1.31. The Committee enjuired whether th: loss sustained by the
Government of India as a result of the deci-icn o the Rajasihan Govern-
ment could not be made good from the zaency chaves pavable to that
Government for cxecution of the work. The witness stated that payment
of agency charges was not made after completion of the work. but was
“adjusted simultaneously” by the Accountant General of the State on each
occasion a bill for the work was paid. flc added that Government “wilF



13

consider using agency charges as a lever” to recoup any loss, as a matter
of general procedure for the future.

1.32. The Committee note that, owing to a defsult on the part of the
Bharat Sewak Samaj, Government have bad to incur extra expenditure of
Rs. 1.49 lakhs on certain road works. The Samaj have escaped liability
mot only for this extra cxpenditure but also for a major portion of the
penalty of Rs. 1.04 lakh leviable for their default. What is particularly
regrettable is that these dispensations to the Samaj should have been given
by the State Government concerned without consulting the Government of
India on whose behalf they undertook the work. Besides, these dispensa-
tions were coatrary to the instructions issued by the Government of India
in pursuance of the observations of this Committee in their 34th Report
(Third Lok Sabha), for discontinuing all concessions to the Samaj.

1.33. The Committee note that the Government of India are themselves
not satisfied with the existing arrangements for the execution of agency
work, as they leave scope for important decisions bearing on the cost of
work being taken by the State Government, without prior consulfation with
the Government of India and that this issuc is under examination. They
hope that steps will be taken suitably to streamline the procedure so that
the Government of India’s concurrence is invuriably obtained before im-
portant decisions  afecting  the  financial  wderests  of  the  Cential
Government are taken by the State Government, The Committee would
also like to be apprised of the recovery from the State Government of the
extra expenditure incurred in this case.

Grant No. 130—-Other Capit:l Ourlay of the Ministry of Transport and
Civil Aviation.

7In lakhs of rupec

Group-Livad

T'otal Actual Excess @
Grant Expenditure saving —
F——Capital Outlay on Shipping . Tankers. cte.
E. IL.—¥xpenditure on Dredger-cum-Survey
Pon! for Ainor Ports in India
0. 76.547 32 27 16 32 —15.95

R. —14.27 f

1.34. The provision was intended to make stage pavments in respect
of 2 suction dredgers, 2 sets of pipelines. 2 tugs. 4 hopper barges and
survev equipment orders for which had been placed.
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1.35. As the dredgers were pot delivered in time by the supplying
firm, it was decided not to make any payments to them during the year.
Similarly no payment fell due to the firm on whom the suoply order for
ﬁmppahnemphoedasmeyd:dnotmi&ateanyacuontowardstbe
exccution of the contract. Payments to the supplying firms in respect
of the tugs and the barges were also much less than the provisions made
due to the slow progress of comstruction. All these reculfted in the non-

utilisation of more than 78 per cent of the original provision under the

fAppropriation Accounts (Civil), 1966-67]

1.36. Taking notc of the fact that the savings under this Group-hecad
of Appropriation, amounting to about 85 per cent of the original provi-
sion. were caused by delay on the part of cerlain firms in supplying dredg-
ers. tues and barges, the Committee enguired what the extent of delay
was and what action had been taken by Governwment against the firms for
belated supply.  In a  aote, Government have brought  the following
position to the notice of the Committee:

“(i) Dredicrs: An order for 2 cutter suction dredgers costing
Rs. 150 lakh. (& 1,595,400 do".r« portion of the contract price +~
$ 800,000 cost of steel portion of the contract +4- Rs. 49.32.947 rupee
portion of the contract price) plus custom charges, port dues etc. (about
Rs. 20 lakhs) was placed on Messrs Ellicott Machine Corporation, U.S.A.
through the India Supply Mission, Washingzoa in August, ,961. The first
dredger was stipulated to be delivered in June, 1963, and the second in
October, 1963 (these dates were later cxtended up to September, 1963
and January, 1964 respectively). While the complete machinery for the
dredgers was to be imported from US.A. the aredeers were to be con-
structed in India by Messrs Hooghly Docking and Engineering Company
Limited. Howrah under the supervision of I-llicotts.

The firm did not supply the dregers in time. The first dredger could
be completed and delivered onlv in October, 1965 and the second in
March, 1967. Apart from certain Force Majcure causes. which delayed
delivery by about 9 months, the principal reason for the inordinate delay
was the failure of the firm to initially design the vessel to fulfil the con-
tract requirements of maximum draft and manocuvrability. Consequently
a large scale structural modification was necessitated. Though the cost
of the modification which has been substantial, has bcen bomne by the
firm. Government have in addition, claimed hquidated damanes from the

firm for delay in the delivery of the M.O.T. Dredzers 1 and 1T in terms
of the contract.

A notice for the recovery of liquidated dumages in respect of the Ist
Dredger, amounting to Rs. 54.72 lakhs (Doflar portion §555.281 and
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rupee portion—Rs. 13,07,230.96) was given to the firm om the 28th
September, 1966. Another notice for the recovery of liquiited damages
in respect of the second dredger, amounting to Rs. 85.17 lakhs (Dollar
portion § 8,64,352 and rupee portion—Rs. 20,34,5840) was given to the

firn on the 13th October, 1967. The firm have formally rejected these
claims,

The question of settlement of the dispute relating to the claim of
liquidated damages was referred to the Ministry of Law, who had advised
that since the cause of action lay in New York, the Legal Adviser to the
I1.S.M.. Washington be consulted and his advice followed. The Legal
Adviser to the 1.S.M., Washington, advised adjudication of the claim by
arbitration, keeping to the American practice of appointing three arbitra-
tors. The agreement to refer the matter to arbitration has been signed
between the 1.5S.M., Washington and the firm on the 31st January, 1968,
The arbitrators on behalf of the 1.S.M. and the firm have also since been
appointed. The India Supply Mission informed in March, 1968 that the

question of appointing the third arbitrator (umpire) was still under con-
sideration.

(ii) Pipeline: An order for 2 sets of pipeline costing Rs. 27.09 lakhs
was placed through the Director General of Supplies and Disposals on
Mis. Blackwood Hodge (India) Private Ltd., New Delhi in April, 1964.
In spite of repeated requests, the firm did not execute the order and there-
fore the order on the firm had to be cancelled in January, 1967, without
financial repercussion. A fresh order on M|s. Garden Reach Workshops,
Calcutta for the 2 sets of popeline costing Rs. 28.33 lakhs was placed ip
June, 1967. The firm has agreed to deliver the first set within six months
from the date of allocation of all stecel materials and the second set as well
as spares within four months thereafter. The first set of pipelines is ex-
pected to be delivered by the end of the current calendar year (1968).

(iii) Tugs: An order for 2 Nos. tugs costing Rs. 45.50 lakns was
placed through the Directorate General of Supplies and Disposals on
M|s. AFCO, Bombay in April, 1964. It was stipulated in the contract
that the first tug would be delivered within 12 months from receipt of the
official order, import licence approval of drawings and all steel at firm’s
works, provided the imported items arrived at firm’s work 5 months before
delivery date, ie................... by the 31st August, 1965. The
second tug would be dclivered within 2 months from the date of delivery
of the first tug i.e. 31st October, 1965.

The first tug was delivered in December, 1966 and the second tug in
April, 1967. The question of charging the liquidated damages from the
firm under the contract for the delayed delivery is under consideration of
the Directorate General of Supply and Disposals.
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(iv) Barges: An order for 4 Nos. hopper barges at an estimated cost
of Rs. 72.08 lakhs was placed through the Directorate General of Supplies
and Disvposals on Mis. Hooghly Docking and Engineering Co. Ltd.. Howrah
in Junc. 1965, It was stipulated in the contract that the first barge would
be delivered within 9 months from the date of the receipt of the order
subject 10 approved drawings and steel maternials being available at firm's
works and subject further to receipt of machinery and other equipment
from abrouad and Directorate General of Supplies and  Disposalc  Force
Muajeure Clause. The other 3 barges would be delivered within & period
of six months thereafter. The barpes have not been delivered  so  far.
Government is at present taking necessary action through the Directorate
General of Supphies and Disposals 1o expedite delivery of the four barges.
The question of charging the firm liquidated damages  for  the  delayed
delivery will be tuken by the Directorate General of Supplies and Disposals.

(v) Fqupment lor Survey Wine: An order for 6 survey launches
costing Rs. 1140 lukhe wor placed on AFCO. Bonibav in 196] and the
Launches were delivered in 19620 Order for survev cquipment is placed
from time to time, o and when necessary

1.37. The Commiittee note that Government have claimed a sum of
Rs. 139.89 lakhs as liquidated damages from a firm for the belated supply
of dredgers and that the matter is being referred fo arbiteation.  They
would like to he apprised of the outcome of the arbitration proceedings.

1.38. The Committee also note that liquidated damages are proposed
to be claimed from certain other firms for delay in the supply of tegs and
barges.  They would like to be injformed in due course of the scttlement
of these clabms,
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BORDER ROADS ORGANISATION
(State of repairs to machinery and vehicles)

Audit Paragraph

2.1. The Border Roads Organisation had 5,090 machines (of which
2,065 were earth-moving construction machines) and 6,004 vehicles on
3ist May, w67 The book value of these machines and vehicles, most
of which wete procured from the trade. totalled Rs. 17 crores and Rs, 14
crores respectively.

At the tme of assessment by the Director General, Border Roads of
requireiments of machimery, vehicles, etes o repair pool ol 10 per cent is
normally provided N eview of the state of repairs to the machinery
and wvehicles requitine major repairs overhaul as on 3si May, 1967,
however. disclosed that 21 to 29 per cent of  machinery,  etc., were
under. o awaitine, wepairs as shown below:

No. under. or awaiting, repairs Percentage
of
Total Under Awting vehicles
number o repairs Cvacuation Total awaiting
machine: mn trom repairs
ehacles workshops workate
Fartbi-movine
Constrict o t
chine . ok H AER SOM 29
Other mach e . Joe 0¥ 210 kil 21

Veheles . . 6,104 Gl 466 (IS 24
Further. a large number of muachines vehicles in workshops had been
under repairs for over a year or more as shown below:——

Number under repairs in workshops for

P T'oral
Over 3 Over 2 Over 1 I.ess than
vears vears vear vear
Earth-moving and ¢on- 39 28 76 212 355
struction machines
Other machires . <9 26 R0 400 563
Vehicles . . “5 42 194 640 95
TotAL 164 96 359 1,252 1,871

17
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2. 2. The position in respect of some particular types of machinesy
vehicles was as under:

No. swaiting repairs in worhhcpo for

Total ot Percen-
number work Total tage ot
with the sites machil es
organivatich over 3 over 2 over 1 less than s rder
years yCars  vear a year repairs
Tractors . . I 31 17 44 116 20 32 40
Motor gradens .oe2 2 3 T 1x 2i 40
Compressors .OTT 11 2 st 158 70 292 35
Trucks 5§ cwt/s ton  1,43% 28 14 84 212 152 478 33
Tippers;Dump trucks 054 1 7 52 17 6 244 37

2.3. The high ratio of machinery and vehicles requiring repairs, and

delay in putting them back in service, is bound to hamper the normal
progress in construction of border roads.

2.4, ‘The Border Roads Development Board stated in February, 1968
that completion of overhauls was delayed due to absence of a few spare
parts which were not availeble from indigenous sources.  The high percen-
tage of the machinces., ete. awaiting repairs was also attributed to the follow-
ing factor::

(i) Some of the machines and vehicles are beyond cconomical re-
pairs but are still 1o be stripped and examined.

(i) Workshop cquipment required for undertaking repairs was re-
ceived during 1962-63 and overhauls of the machinery and
vehicles could be taken up only from 1963-64.

(iit) There are limiting factors in cvacuation of machinery from work-
sites, e.g., necessity to break them into small loads, non-availa-
bility of transport, long time taken in transit.

Paragriph No. 66---Audit Report (Civil), 1968.

2.5. In the course of evidence, the Secretary, Ministry of Defence
pointed out that some discrepancicsierrors had been noticed in the records
relating 10 thc machinerv and equipment and that the data in the Audit
paragraph would require to be corrected. He pointed out thot if these
corrections were carried out, the percentage of machinerv and equipment
awaiting repairs would come down from 21 per cent—29 per cent given

in the Audit paragraph to 14 per cent—23 per cent, though, he added, “this
affords no consolation or solace.”
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2.6. At the instance of the Committee, Government furnistied the cor--
rected statement of machinery and equipment awaiting or under repairs. The:
statements are reproduced below:

(1) Statement Showing Holdings of Equipmemi and Those Awaiting:

Repairs.
Totat Number under or awaiting Percentage
number repairs of
of vch:pl_cs
machines/’ awaiting
vehicles Under  Awaiting Total repairs
remairs  cvacuation
in from
warkshops work
sites
Parthmoving and construction
machines . . . 1.999 256 204 460 23
Other machines . . . 3% 330 148 475 13
Vehicles . . . . £.51 630 3 7 1,007 18

(2) Sratement Showing Priods for which Fquipment has been Awaiting:
Repairs

Number under repairs in workshops for

— ‘Total
Overy3 Qver 2 Over 1 less than
vears vears yvear One vear
Barthmoving and construction
machines . . . 18 & 47 178 256
Other machines | . . 16 20 69 225 330
Vehicles . . . . 13 13 107 497 630
Total . . . 47 46 223 900 1,216
(3) Statemcnt Showing Repair Position Machinery-Wise
Total Number awaiting repairs in workshops for Pcrécnta ge
No. with machin es
the  over} overz overl less atwork Total of
organisation years years  year than 1 sites under
year repairs
Tractors . . 698 16 3 19 90 81 20 30
Motor Graders . so - . 2 6 11 19 38
Compressors . 770 9 6 54 150 69 288 37
racks 1§ cwt/1 ton I,244 6 4 37 156 84 287 23

Tippers/Dump Trucks 635 1 5 47 105 67 224 35

—— s -4 i - —— =
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2.7. The Committee drew the attention of the Secrctary, Ministry of
Defence to para 1.66 of their 18th Report (Fourth Lok Sabha) in which
they had emphasised the necessity for ensuring optimum use of the equip-
ment with the Border Roads Organisation and enquired what action had
been taken in pursuance of these observations. The witness stated that the
-question had been remitted for a work study by the Director of Scientifie
Evaluation. Ministry of Defence and that they would be considering  the
problem and its solution after the result of the work study was known. He
added that a high-powered Committee had also gone into the question and
Aits recommendations had been implemented. Elaborating the point, he
stated that certain powers had been delegated to Commanders of Base
Workshops for local purchase of spares and that the Director General and
-Chief Engincers have been vested with larger powers than before for having
repair work doue through private firms. if necessarv,  The provisioning pro-
cedure had ako been revised.

2.8, The Committee pointed out that the percentage of machinery etc.
awaiting repairs was excessive and enguired what steps had been taken to
build up un clicienmt repair organisation.  The witness pointed out  that
theie were two Base Workshops, started in 1903-64, which were centrally
lfocated. apart from 20 mabile Workshops Jocated in project areas for local
servicing repairs.  He added: ~“We have found that the cutput of the work-
shops has been fairlv satisfactory........ Except in the inittal period  of
building up. the output ha< been improving.  In the period January-March.
1968, the output was in excess of what could have beon expected on the
basis of the norms settled.”

2.8 In response to oonestioo, it e stated teat close Jiaison was being
maintained with the Army Bo<o workshops and wherever necessary, the re-
pairing facilitics in the military workshops were being uiilised for overhau!
of machinery belonging to the Border Roads Orgpanisation.

2.10. The Committec enquired whether the programme of the Border
Ruads Organisation had been affected by the fact that their machinery and
equipment were awaiting repairs.  The Director General, Border Roads Or-
eanisaiion stated it had not been possible to realise their original programme
of doing formation cutting of 600 miles and surfucing of 1.000 miles Fla-
borating. the Secrctary. Ministry of Defence pointed out: “This iv a very
compliczted vuestion becav-e the <hortfall in the output of the project is
due to more reasons than one. Tt is 2 question of adjustment of the staff
according to the requirements, availability  of manpower, machines and
baluncing requircments .. . ... .. So T would <y that non-availability of
machines to « sufficicnt extent would be i factor. but only  one of the
factors.”

2.11. The Committce are comstrained to observe that the proportion of
machinery and equipment awaiting repairs is very much on the high side



21

From the data furnished by Government, it is scen that the percestage of
equipment under or awaiting repairs ranged from 23% im the case of
carth-moving and construction machines to 14% in the case of other
machines against the Department’s normal allowance of 10%. About one-
third of the equipment under repair in the workshops categorised as “earth-
moving and construction machines” and “other machines” have been in the
process of repair for periods ranging from one to over three vears, while
the proportion in the case of vehicles is a little over one-fifth. In the light
of Governmen(’s claim that the oufput of the workshops is satisfactory, this
position scems inexplicable.

2.12. The Committec cannot help feeling that the Border Roads Orga-
nisation has not tackled the problem of repairs to machinery and eguip-
ment and vehicles in a busmesslike manner. Perhaps the roofs of this
complacency lie in the fact that the Border Roads Organisation carry a very
heavy inventory of machinery and equipment and vehicles costing over
Rs. 31 crores, all of which obviously is not being put to optimum use. The
Commiftec note that, in pursuance of the recommendations made by them
earlier in paragraph 1.66 of their 18th Report (1968). Government have
now specifically referred the question of optimum utilisation of machinery
and equipment hy the Border Roads Organisation to the Director of Scien-
tific Evaluation. The Committee would like to await the result of the stady
and the action taken by Government on it to improve the utilisation of the
existing machinery and equipment.

2.13. In the meantime, the C nqlmim'e suggest that performance in the
worl. hops <Luuld cope efiiciently with the heavy backlog of repair work.
The Border Roads Organisation should also enlist the active assistance of
the Army Base Workshops for carrying out repairs to machinery to the
maximum extent feasible. Government may also like to examine whether
ndequate use has bren made of the power delegated by them to the local
formstions for getting the repair work donc through the civil trade where
this is a more advantageous and expeditious alternative,

2.14. The Committce suggest that, before Government sanction the
purchase of additional machinery and equipment for the Border Roads
Organisation, they should examine the extent to which such expenditure can
be obviated by pressing into service the very larae stock of machinery and

equipment which is at present awaiting repair in the workshops or in the
field.

2.15. The Committec drew the atiention of Government to the large
number of muachines awaiting cvacuation from the work-site and enquired
why such a situation had arisen. The Director General, Border Roads.
stated that shortage of transport was one reason. Explaining further. he
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stated, “There was a certain closure in one tyre manufacturing company.
So we were not ab.e to get the desired quantity of tyres and the vehicles
could not be moved into posiuon. Then came the question of priority—
Whether we give priority to the construction of roads or we employ the
available transport for evacuation. A decision was taken that we must go
ahead with the work and delay evacuation.” Explaining the position, the
Secretary, Border Roads Development Board pointed out that apart from
the difficulty involved in breaking up heavy equipment into suitable loads
for purposes of transport. there was the further difficulty in Ladakh and
other places that roads were usable only during a limited period of time.
However. the Secretary, Ministry of Defence admitted that “this particular
aspect of the Border Roads Organisation’s work requires closer looking
into..... 1 think there is certainly scope for improvement. The progress
of evacuation of these equipments is being watched and from time to time
remedial action is being taken. 1 would not say that the problem does not
exist.” \

2.16. The Committee are distressed to note from the figures given by
Government that, of 1942 items of machinery, vehicles etc. under or await-
ing repair, as many as 726 items are at the works-site awaiting evacuation.
As admitted by the Sccretary, Ministry of Defence, during evidence “there
is certainly scope for improvement.” It is also surprising that of 726 items,
as many as 377 should be vehicles in regard to which the difficulty regard-
ing transportation urged by the Department in the case of heavy machinery
should mormally not exist. The Committec suggest that the Director Gene-
ral, Border Roads, should keep s special watch over the evacuation of
machinery from field to the Base Workshops by prescribing suitable returns
and by exercising necessary checks through his Inspectorate. The Com-
mittee need hardly stress that every effort should be made to move the
m-: ines expeditiously to the Base Workshops so as to reduce their wear
and tear due to exposnre to the vagaries of the weather as also to reduce
the chances of parts being spirited away from the machines.

2.17. The Committee also suggest that Government msay consider the
question of suitably reinforcing the mobile workshop umits temporarily by
sending men from the Base Workshops to attend to repairs to machinery
which cannot be easily moved to the Base Workshops.

2.18. The Committce cnquired why spare parts needed for the repairs
were not provisioned in advancc and stocked to meet repair needs. The
witness stated that at the time of purchase of machinery and equipment,
spares for 18 months’ maintecnance were purchaced on manufacturer's re-
commendations. “The whole point,” he stated, “is how do we estimate



23

our requirements in the subsequent period........ on the basis of ex-
perience of the initial 18 months. Initially when the machines are new
they do not give rise to so many problems. So on that basis there is very
little chance of building up a realistic estimate of our requirements. We
can be sure of our requirements only on the basis of experience of the
first 4-5 years.” He added: “Since most of the material is imported, we
have to go by the manufacturers recommendations in the first few years.
The manufacturers’ recommendations are not necessarily in terms of the
actual conditions under which we work. They go by the law of averages,
whereas it is our expericnce not only in this but also in other machinery
that under our own conditions things take a different shape "

2.19. Elaborating further, the witness pointed out that guidelines for
provisioning were revised about 1964-65. Quite a number of indeats raised
on that basis between October, 1965 and September, 1966 were, however,
outstanding to a substantial extent. although the dates of d:liver were some-
time in 1966-67. The problem wa-« that spares had to be imported and
there Government ran against the difficulties of fore'gn exchange: there was
also the difficulty of getting supplies from the foreign manufacturer ex-
stock, as production of some of those items had ceased.

2.20. When the Commiitee drew the attention of the Government to
the multiplicity of models with the Border Roads Organisaion. the witness
stated that they had taken a decision to standardise on certain items. Such
a decision had becn taken in regard to tractors, where the Komatsu model
had becn decided upon for manufacture in the country. In the casce of one
tonne vehicles, it had been decided to standardise on the Nisiin one-tonne
vehic'e, manufactured by ordnance factories  “In this wav.” the witness

added. "we are trving to make sure that in future we do not get into
trouble.”

221 The Commitiee desired further information from Government oa
the following points:

(' A copy of the instructions issued in 1964-65 or thereafter re-
vising the guidelines for provisioning of spares.

tn T different tpe o and medels of machinesy ‘n use and the
dates from which ¢wh model was first commissioned.

(iit) Value und number of indents for spares pending.

(ivi The number and value of indent. for spues withdrawn by the
Border Road: Organisation during the last three years due to
non-availability of foreign cxchange.

(VY Steps taken to re-orient the existing system of release of foreizn
exchange required by the Border Roads Orpanisation.
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2.22. The information has been fumnished and is reproduced in Appen-
dix 111 from the information fumished, the following paints emerge:

(i) The guide-lines for provisioning were not revised in 1964-65 or
later.

(iiy Diffcrent tvper and models of tractors, graders. compressors,.
trucks and tippers were brought into usc by the Border Roads
Organisation between 1960 and 1965, the bulk  of them by
1963.

(iti) 263 indents valued at Rs. 1,603 lakhs were pending for periods
ranzing from ong to over three vears.

(iv) No indents were withdrawn by Border Roads Organisation dur-
ing the last three vears due 1o non-availability of forcien cx-
change.

(v) The Scorctiry, Border Road- Development Board was delegated
powers in September, 1968 to release foreipn exchange upto
Rs. onc kb for procurement of wpares in cach case.

2.23. The Commiitee notice that no guide-lines for provisioning of
spares were cvolved in 1964-65 or thereafter, as they were given to under-
stand during cvidence. The Committee also note from the statement show.
ing diffcrent types and maodels of machinery in use in the Border Roads
Organisation that, with a few exceptions. the various types and models .f
machine:y were brought info use between 1960 and 1963, The Organisa-
tion would seem to have sufficient experience of the working of these
machines {0 be able to determine whet spares are required for these
machines. The Committee are, therefore unable to understand why the
Organisation should fice any diflicolty on this account.  The Committee
have no doubt that the matter will receive the due attention of the Director,
Scientific Evaluation, who is conducting a works study, inter alia, of the
utilisation of the machinery and equipment.  Another point the Committec
would like to be considered In this context is whether, on the hasis of such
guide-lines and a realistic assessment of the recurring nceds for spares. rute
contracts could be cxeruted with indigenous supplicrs to facilitate procure-
ment of spares and climinate the delay involved in the normal procedure for

procurcment.

2.24. The Commiittee also notice from the statement that there is a
multiplicity of models of various equipment with the Border Roads Organi-
sation. This would undoubtedly complicate the problem of procurement
of spares. The Committee would like Government to comsider how best,
in the interests of rationalisation, the equipment to be procured could be
standardised.
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2.25. The Committee also note that, in the past three years, no indents
for spares were withdrawn duc to non-availability of forcign exchange and
that for the futurce the Secretary, Border Roads Development Board, has
been given powers to release foreign cxchange up to certain limits. The
Committee are, however, alarmed to find that 263 indents for sparcs valued
at Rs. 1,603 lakhs are peading with various authorities like the Director
General, Supplies & Disposals, Director General, Ordnance Factories and
Bharat Earth Movers Ltd- 101 of these indents valued at Rs. 774 lakis
have been pending for over a year, the value of indents pending for over
3 vears being Rs. 436 lakhs, The fact that substantial indents are pending
aver a long period of time raises the question whether the Border Roads
Organisation have taken adequate follow-up action on the indents and
maintained close liaison with the supply organisations concerned. The
Committee would urge Government to have the matter looked into closely
s that delayvs at various stages are climinated.

2.26. The Committee were informed during evidence by the Scerctary,,
Ministry of Defence that in the intial period when  the  Border Roads
Organisation faced the problem of spares. “the difticultios were sought to
boomet by conmbatisution. L L Ao nreselt, many other machines became
adle for want 1 ditferent components which had been talen for purpo ¢ of
canaibali-uttion. The problem assumed proportions unt!l in 1965 order hid
10 be naued to stop cannibabisation oL ™ Asked whother cannibalisa-
tiom had since been stopped, the Director General. Border Roads, stated
that. "It has been stopped oxeept that when a particular Chicf  Engineer
wishes to cannibsii-c he has to ceeh my permission | go into the merits
of the case and i 1 think cannibalisation would help to promote the progress
of work and would not damage the machine, 1 give mv permission.™

2.27. In response to another question, it was stated that about half o
dozen casee were referred every month 1o the Director General, Border
Roads, for cannibalisation.

2.28. While the Committee note the assurance given by the Director
General that the practice of cannibsalisation has been checked, they feel
conce ned that the number of references for cannibalisation continue to be:
of the crder of six per month.

2.29. The Commniitiee consider that the practice of cannibalisation is
fraught with danger and should be firmly checked. The Committec would
Iike to stress that the Director General should exercise every care to see
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#that permission for canuibalisation is given oaly ia very exs—22=-
stances after making sure that a servicesble —=: *~~ would not thereby be
(Tmancauy impaired snd remdered o aive.

2.30. The Committce cnquired whether in view of the difficulty in
-obtaining the imported spares, any steps had been taken to establish indi-
genous production of these items. The Secretary, Border Roads Develop-
ment Board stated that the question was examined and an exhibition was
also organised in Delhi, but that the response thereto was poor. In a note
subsequently submitted to thc Committee, it was stated that the question
.of establishing the indigcnous manufacture of spares had been engaging the
attention of Government since 1965. With a view to exploring the poten-
tialitics for indigenous manufacturc an exhibition of spare parts was heid
to attract offers from trade for the manufacturc of these spares. Out of
1,048 itcms of International Harvester tractors cxhibited, offers were re-
ceived for only 4X7 it-ms, and of these, orders for only 56 items were uvlti-
matcly accepted by the firme, the rest being below the cconomical limit for
manufacture, The other items displayed were those of Ingersoll Rand
scompressors for which no offers were received from trude. Government
further stated in the note that for Komatsu tractors, spares for which are
normally imporied from Japan, a proposal for indigenous manufacture
was under consideration of the Department of Production and Bharat
Earth Movers Ltd.

2.31. The Committee trust that with a long-term forecast of the require-
ments of spares by the Border Roads Organisation and the accompanying
‘prospect of a Sustained demand over a period of time, the Organisation
‘will be able to induce more manufacture to undertake the responsibility
for the supply of spares. The Committec also trust that the proposals for
“indigenous manufacture of Komatsu tractor spares will get under way soon.

2.32. The Committee cnquired whether in view of the shortfall in re-
-pair work, the staff in the workshops remained idle. The Secretary, Border
‘Rods Development Board stated that there was a sanctioned ectablishment
for the workshops and stafi was suitubly derlove! in other projects when-
-ever there was a fall in the load of workshops. Hc added: “Since we have
deficicncies almost in all categories of the projects. such adjustments do
‘not lead to any administrative difficulty.”

2.33. The Committee consider that, as the workshops have not beem
-able to fulfil their repair obligations over a period due to various factors,
‘it is possible that some part of the staff on the rolls of the workshops may
‘be in excess of requirements. The Committee consider that it should be
rpossible to so adjust the strength between the Base Workshops and fhe
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mobile workshops that it is mot in excess of actual requirements. The Com=
miftee also suggest that the works study by the Director of Scientific Evalua-
tion may also specifically deal with the question of staffing in the work-
shops so that the strength of staff is fixed on a rational basis with reference
to the actual out-tamn.

New DELHI: M. R. MASANI,
January 25, 1969. Chairman,
Magha 5, 1890 (Saka) Public Accounts Commilttee.




APPENDIX 1
(Vide para 1 6 of Report)
Statement shoting the Orders Pending in August, 1966

INDIGENOUS.
Date on which
Sl.No.  Description of Machinery Qty. Indent No. & Date D.G.S&D.A/T No. and  Delivery Cost in request was made
date date Rs. lakhs to cancel the
order
(n @ 3) 7)) (s )] ¢)) (®)
T Colerete Mixers 4 WIV-L-4(11)/64-1, SV-1/25(2)8/4-A/T11/252. 31-10-66 0°68 No request was made
dt. 19-5-64. dt. §-9-66. to cancel these or-
ders.
2 Diamond Core Drilling m/c 6 WVI-M-5(10)/64,dt. SE-§/223-220/35/004-442 15-9-66 1'90 Deo.
(Small). 9-7-65. /T11/5195/Voltas, dt, Extended
5-2-66. to
31-10-67
3 Pumping Sets 20 H.P. 70 WIV-L-4(11)/64-1,  SE-$/25(a)/8/4A/I11/4841/ _ 31-3-66 9 10 Deo.
dt. 19-5-64. 6s, dt. 27-3-65. Extended
to 28-2-67
4 Tandem Road Rollers . 45 SR-14(2)/64, dt. SV-1/4098-R/11/37s, dt. 3-6-66 16- 6% Do.
16-3-64. 27-10-65. Extended to0

30-11-66



s Tippers (only Body fabrication)

6 Water Tankers (Trailer mount-

7 Winches (Diesel)

32

96

25

WIV-L-3(11)/64-1,  SV-3'257a)8/4A/11i 1249. E 31-3-66

dt. 19-5-64. dt. 30-9-65. ixtended to
§31-5-67

WVII-4(22)/6s, dt. SV-3'223/73/005/11/81, 30-6-66
3-8-6s. 82, and 83, dt. 29-3-66. Extended to
15-5-67

WIV-L-4(11Y64-1, SR-6/25(a)/8;4A/IV/PO 31-8-65
dr. 19-5-64. AC, dt, 20-7-65. Extended én
15-2-67

1152

384



APPENDIX II
(Vide pars 1.7 of Report)
Statement showing the Orders pending in August, 1966

IMPORTED :
Date on

" which P
SL ipti of . Indent No. & Dste D.G.S&D reference Delivery Cost “oreign  request rogress made in
No. Dmy Qr or d“:& in Rs.  exchange wasmade the matter

A/T No. & Date Lakhs required  to cancel ; .

Rs. lakhs the order 2y

) (2) 1€)) ) ) © » ® )] (10)
1 Tractor Dozers Pneu- 20 WIV-L-4/64-111, Pro;/zs(n)jS/GA/;(x)/ 30-4-66 30.00 21.42 8-2-67 Cancelled.
matic, dt. 19-5-64. 1497, dt. 29-9-65.

2 Grab Dredging Cranes 50 Do. Contract No. SR-6/ 4 to 8 166.30 Onerupee 27-9-66 } It was nat "
25(s)/8/6A/11/3724, months payment ble for D.G.S.&
de. 26-8-65. 26-4-66 basis. D to cancel the

Extended order ing to
to Internati
28-2-67. Contractual
obligations,

3 Mobile Cranes 45 Do. AT No. SR-6/25(a)  31-8-66. 87.30 58.0§ 27-9-66 These items
a/I/A[11/3740, dt. had to be accept-
14-2-66. ed on the integ-

vention of M.O,

4 Mutorised Scrapers 8 Do. Proj/25(s)/8/6A/1/ 3 to 6 17.52 On rupee F.

1472, 4t. 22-9-65. months. payment

basis.




s Single Pass Soil Stabili- 2 WVII-s(11)/65, dt. 220/83/1118/21-3-67  30-11-67 8.62 s.12 Norequest

sers. 15-3-66. /1/1962, dt. 8-9-67. was made
: to cancel
) it.
6 (a) High Speed_Vibra- 48  WIV-L-4(11)/64, dt. SV-1;25(a)/8/6-A/ " 31-5-66 0.60 .. 27-9-66 (a) Cancellation
tors. g 19-3-64. & Vibrators/451, 452, 12 Nos. pending with
R & 26, dt. 19-2-66 &  31-8-66 DGS&D ss the
LA 31-1-66 respt. firm wanted re-
lease of foreign
B exchange a
ik C placing of A/T.
(») Convertors for 13 Do. .. 9 Nos. 0.69 .. 27-9-66 (b) Order for 9 Nos.
above. 4/6 weeks cancelled & for
4 Nos. & balance 4 Nos.
} months.

cancellation ?end-
ing with DGS&D
as the firm wanted
rlease of Foreign
Exchange

placing of A/T.

[Ref. Min. of Traosport (Road Wing) D.0. letter No. RM-19/18)/67, dated 19-12-1968]




APPENDIX II

(Vide para 2.22 of Report)
Point No. 11:

“Please furnish a copy of instructions stated 1 have bcen issued in
1964-65 revising guidelines for provisioning of spares.

Please alsa furnish copies of later instructions, if any, issuc-d on the
subject”.

Ans. DGBR has intimated that no instructions giving reviscd cuidelines
for provicioning of sparcs were issucd in 1764-65 or later.

Point No. 1:

“Please indicate the different types of models of wi: ivery 1o v the following categories
fn use in Border Roals Orgnisation and e dates from oohic: each model was nrse commissioned
by the Border Roads oreanisation,

) Tractors.

ity Motor Ciraders.

(1Y Compressors,

(s Trucks.

(1) Tispers Dump trucks"'.

Ans~—T1:2 required information is as umder e

Equipment/vehicles Make Muodel Date commissioned in

Border Roads Organi-
sation
Crawler ‘Tractors . (Caterpillar) A B B First half of 1960.
‘Second hand machines -7 Do.
procured from the army 13-4 First half of 1961,
on payment).
International Harvester . TI)-25 September, 1960.
D-20 October, 1960,
1 299 series)
T1-20 September, 1962,
201 series)
TD-20 March. 1965,
‘B’ series)
TD-9 September, 1960,
{92 series)
Komatsu . . . D-120-6 Qctober. 1964.
$3-30-6 Qctober. 1960,
1-50-8 August. 1966.
D-30-8 October. 1960.
)-32-10 September 1961.

vvith two types
of clutch)

Russian . . . T-100-M November, 1966.

32
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Date commissioned in

Equipment/Vehicles Make Model Border Roads Or-
ganisation
Motor Graders . Komatsu . GD-17 October, 1960.
Gallion . . Maodel 118 Decem’ er. 1960.
Caterpillar . . 12-MB Second half of 1960.
{Second hand machines
obtaired from army on
payment).
Russian . . D-144-A December, 1966.
Comjre auts Iro o Rand 6ocen. . DR 600 July, 1964.
Ingersoll Rand 365 ¢fm . GYRO-FLO October, 1960.
Ingersell Rand 365 ¢tm DR-305 Jure, 1962,

Trucls 1 1on

Tippers/Dump
rucks.

C P’ 366 *CFM’ Khosla

363 cim.

Ing rsoll Rand 250 cfm..

Maw India 256 cfin
Kirloskar 250 cfm
Hydor 250 ¢fm
Maw India 165 cfin

Atlas Copoco 160 cfm .

Hymuatic Hydrovane

cfm .
Airnan 7o cfm
Kirloskar 120 ofm

Nissan

72

International harvestor

*Willvs

*Dodge

*I'MB 165" W1
TMB 165" Wi
Bedford 167* .
Bedford 120" W8
Bedford 167 W3
Dodge 165" WB

*Chevrolet 4 x4 .
* Ford4x4 . .

*Studebaker 4x4

Nissan § ton
Dodge 3 Ton
Bedtord 3 Ton

365-RV-2
Kciprocating
V' sompressor
IR 250

VGO 28

R 210

llv'.l *

VT-4-PD(T)

".'_4}"-!"- 100
ARMR 70
W 120

41\\;' 3 1
1240424
J

W0l
1 ton
P-6-W-300 M

L-312-42
L-1z10
Xig -4t
3=4-3
J-u-L,
109-P-6

. G-68o

169-P-6
J-4-8

March, 1962.

Octaber, 1505,
QOctober 1960.
Septembe , 1961,
Septem r, 1960.
July. 1960.
January. 1964.
May, 1963,

June, 1964,
January, 1961,
December, 1960.

August, 1960.

August. 1960,
February, 1961,
February, 1961.

September, 1960.
December, 1964.
May, 1962,
November, 1966.
Derember, 1967.
May, 1962,

1961

1961

1961

Cctnber 1961,
July. 1963,
May, 1963.

NOTE :=~=*These are second hand vehicles of pre-1948 vintage purchascd from the army to

facilitate the early commencement of the projects.



Polut No. 4

*“ A large mumber of indents raised by the Department for spaves for machinery ave still stased 10 be pending. Please indicate the pasition of
pending indents in tabular statemens.

Ans. Statement No. rand 2 containing the requisite information are enciosed,
STATEMENT No. 1

Statement of pending indents
" Total v e : Where — Reasons
No o i:‘l::n(:'f Position of pend'ng tndents i i
Indents Over 3 years Over 2 years Over 1 year Less than 1 y1. are pendency
raised No. Value No. Value No. Value No. Value  pending
} § 3 3 4 5
263 Rs. 1,603.89 6. 13 66.28 8  317.68 38 266°01 (a) (@)
. lakhs 4 liih:‘g lakhs 4 iakhs lakhs

S

(@) Cols. 4 and 5 : In 106 indents (out of 147 indents) where part supplies have been made there are 38637 items. Out of these 38637 items
27769 items have be:n supplied in full; the items which are outstanding in full are 10747 and those which are outstanding
in part are 121.

The 147 indents are pending with DGS&D, BEML and DGOF as indicaed below: DGBR has stated that these are being
orocessed with them :—

DGS&D 108 indents
BEML 25 indents
DGOF 14 indents

DGOF igresponsible for supply of spares of all Komatsu Tracfors, Garders and  Nissan vehicles including dumpers.  After
1-4-66, the responsibilig'p of supply of spares of all Komatsu Tractors has been taken over by BELnl‘L. For all other
items, DGS&D is the agency for procurement of spares.

In addition to the above DGBR has indicated that 29 indents valued approximately at Rs. 357.93 lakhs are being processed

with ent for approval.

Items of spare parts which are to be imported involve time lag of more than a year from the date the indents are projected to
the supplying agencies since considerable time is taken to conclude contracts with suppliers as also for the suppliers to
execute deliveries and ship them. Delay in the supply of spare parts where no imports are_involved is mainly sttributed
to the failure of the supplying firms to supply spares despite concerted efiorts made by DGBR and DGS&D.

*Bxcludes initial spares ordered along with the equipment for which no separate indent as such is placed.



STATEMENT No. 2
(Statement showing indents pending machinewise)

Position of pending indests

No." of
Sl. No. Type of machinery xn?_;:ns Over 3 years Over 2 years Oves t year Less than 1 year
spares In full In part In full Inpart Infull Inpart Infull In part
1 ‘Tractors 39 = 5 = 4 I 13 12 4
2 Motor Graders 6 = 2 = 2 1 = | -
3 Compressors 16 = 9 = 1 = H -
4 ‘Trucks 1 ton/lorries 3 tons GD 18 = s = 1 2 6 =
s Tippers/Dump Trucks v = 1 = = 1 5 2 -
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Point No, §:

“Please furnish a statement indicating the number and value of indents
withdrawn by Border Roads Organisation during the last three years due
to non-availability of foreign exchange in the following forms:

Particulaes of indents covered

Year  Particgac, Min Tippers
withdra sn ‘Tracors Ciraders  Compressors I rudks Dump Trucks

Please ulso indicate how the spares were alternativelv provided for
(after withdrawal of indents).”

Ans. During the past three years, no indents have been withdrawn by
the Border Roads organisation duc to non-availability of foreign exciiange.

Point No. 6:

“In a note furnished (o the Public Accounts Commiitee by Govern-
ment, it hay been stated thar the High Powered Commitiee considered the
present svsiem of releasing foreivn exchange for DGBR’s requirements un-
satisfactory and that this question is under cxamination by Government.

Please sone on whar lines the issue is beine examined anid when Gov-
ernment is kely to take a decision”.

Ans. Under the cxisting system cases involving release of forcign ex-
change, irrespective of the amount involved. are being referred to Depart-
ment of Feonponue Aflairs through the accredited Finance of Border Roads
Organisation.  In the Defence Ministry, Secretary, Ministry of Defence and
Joint Secrctaries in the Ministry of Defence and Department of Defence
Production in the same Ministry have been delegated with the powers to
release foreign exchange upto certain ceiling limits finally without reference
to Ministry of Finance (Department of Economic Affairs). Only cases in-
volving forcipn exchange in excess of this limit have to be referred to the
Departmen’ of Economic Affairs for obtaining release. The high powered
committee fclt that the procedure for releasing foreign exchange to meet the
requirements of Border Roads Organisation should also be reviewed in
this context and necessary action taken.

Accordingly the matter was examined by Government. Ministry of
Finance have «ince agreed that Secretary, Border Roads Development

‘Board may be empowered to release finally foreign exchange upto Rs. 1.00
lakh in cach case subject to certain conditions. Copy of the orders issued

in this regord is enclosed.
[Ref. Ministry of Transport & Shipping (BRDB) U.O. No. F. 1(1)
BRDB/68-69 dated 23-10-1968]
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MINISTRY OF DEFENCE
D (BUDGET)

SUBJECT:—Release of Foreign Exchange—Delegation of powers to Secre-
tary, B.R.D.B,

Subject to financial clearance from the expenditure angle being obtained
in each case, the Secretarv Border Roads Development is authorised to re-
lease Foreign Exchane: iiree resources and NCR) upto the extent of
Rupees one lakh in respect of each indent, without reference to the  As-
sociate Finance or the Dupartment of Economic Affairs.

2. This delegation is subject to the following conditions:—

(it The delegated powers may be exercised only in respect of main-
tenance spares and not for procurement of cquipment ol any
kind or for any other purpose.

(i) Indents should not be split up merely to bring them within the
delegated powers,

(iii) In the case of an indent where any additiona! foreign exchange
is released on account of increase in price ete., where some
forcign exchange had been relcased carlier, the additional
amount can be released by the Seo:tary BRDB only if  the
totai including the amount released varlicr does not exceed the
limit of Rs,. 1 lakh in each case.

(iv) The delegated powers will be exercised by the Sccrctary, BRDB
within the periodical 2Hocations of Foreign Exchanee mad: to
the Border Roads Organisation.

3. This issues with the concurrence of the Ministry of Finance, Depart-
ment of Economic Affairs, vide their u.o. No. 907/Def. Cell/68, dated
19-9-68.

Sd.
(B. B. TANDAN)
Deputy Secretary (B & P).
Secretarv, BRDB
M of D u.o. No. 3(6)/67/D(Budget), dated 26-9-68.
Copy to:—

Ministry of Finance (EAD)—(Shri MB Bhardwaj), Financial Adviser
(Defence Services), DFA (Budget).



Summary of

APPENDIX IV

main Conclusions/Recommendation

Conclusion/Recomm>ndatjons

4

Sl Para No. of Ministry/

No. Report Department Concerned
1 2 3

I 1.15  Transport ard Shippirg

The Committee find it hard to understand how, after having
embarked on the construction of a lateral roadway on a priority basis in
1963 and entered into commitments, Government could abruptly decide in
1966 to downgrade the priority and virtually suspend further work on the
project. In the result, the roadway has come up in unconnected stru.ches
and in several sections had not progressed beyond the stage of earthwork
which, not being metalled, could well be eroded by the rains. The Com-
mittee also note with concern that out of machinery and eq ‘ipri>nt worth
Rs. 825 lakhs ordered for the project, about one-third of the machinery and
equipment of the value of Rs. 282 lakhs (including imported machinery of
the value of Rs. 154 lakhs) has already been rendered surplus. 1t is evident
that orders for the equipment and machinery were placed without thorough
and detailed investingation in consultation with the State Governments.
The Committee cannot help feeling that the whole project, in fact, was

8¢



1.16

planned in haste and without a careful assessmeat of the long-term require-
ments vis-a-vis available resources.

What the Committee find particularly distressing is the fact that,
though Government decided as early as August, 1966, to slow down the
project, it was not till May, 1968, i.e., after the Audit paragraph on the
case appeared, that Government took up the question of salvaging the
investment in the project. A Study Team was then appointed to study
proposals for completion of the project at the minimum possible cost. The
Committee feel that a decision in this regard couid well have been taken
by Government in August, 1966, when they downgraded the priority of the
project. The Committee note that Government have now accepted the
recommendations of the Study Team that an additional amount of Rs. 29.62
crores should be provided for the project during the next three years to
complete it by 1970-71. The Committee would like Government to ensure
that the project is now completed on schedule so that no portion of the
expenditure of Rs. 43.7 crores already incurred on the project is rendered
infructuous.

The Committee note that, apart from three communications
addressed to the State Governments in August, 1966, October, 1966 and
June, 1967, advising them to avoid new commitments on the project and to
prune existing ones, no steps were taken either to ascertain how much
machinery had become surplus or to ensure the proper upkeep and mainte-
nance of the surplus machinery till it could be gainfully utiliscd. Govern-
ment apparently failed to consider the problem till 1968, when
they constituted a committee to go into this and other ancillary questions.

6%
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I

2D

‘Lransport aind
Shipping

Do.

Do.

4

The Committee cannot help feeling that Government did not show the same
enthusiasm for putting the machinery to use as they did in buying it

The Committee note that out of orders for machinery and equip-
ment for Rs. 4.97 crores pending at the time the project was down-graded
in priority. Government have been able to cancel orders for only Rs. 1.52
crores. The Committee would like Government to examine in detail how
best the standing commitments in this respect could be got over, keeping
in view the changed rcquirements and financial implications.

Government should also consider how the machinery already
purchased or in the process of supply could be diverted to gainful use
elsewhere. The Committce would like in this connection to draw special
attention to the observations of the Study Team that these machines have
been lvineg unwatched and cxposed to the weather and that these have
neither been used so far nor are likely to be used in the execution of the
project. The Committec would Jike Government to take adequate steps to
ensure that the machines shonld be protected against loss, theft, pilferage.
cannibalisation or damage duc to inclemencics of weather.

In the interest of economy. the Committce would go to the extent
of suggesting that further purchaces of road building equipment should not
be made without first brineing the surplus machinery into use. Govern-
ment should also profit by their experience in this case and evolve realistic



121

122

Do,

criteria for the purchase of machinery for road building projects in future so
that precious resources are not squandered. To ensuré that such machinery
is put to sustained use, Government should also consider the question of
standardisation of the equipment, so that machinery purchased for a project
could after its completion be used without difficulty on other new projects.

The Committee would also like Government to examine whether
the procedure of supply of machinery to the State Governments for the
works entrusted to them on behalf of the Centre on an agency basis should
not provide that after completion of the projects the machinery is returned
to the Centre for utilisation elsewhcre. Government may consider whether
they should not create a Central pool of such machincry so as to ensure
their utilisation in similar projects undertaken in other States so that pur-
chase of fresh machinery for thosc projects could be minimised.

The Committee hope that the High Level Committee set up in
October, 1968 will finalise its Report with expedition. The Committee
may be apprised of the main recommendations of the High Level Committee
together with Government's decisions thereon.

The Committee note that, owing to a default on the part of the
Bharat Sewak Samaj. Government have had to incur extra expenditure of
Rs. 1.49 lakhs on certain road works. The Samaj have escaped liability
not only for this extra expenditure but also for a major portion of the
penalty of Rs. 1.04 lakh leviable for their default. What is particularly
regrettable is that these dispensations to the Samaj should have been given
by the State Government concerned without consulting the Government of
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India on whose behalf they undertook thc work- Besides, these dispensa-

tions were contrary to the instructions issucd by the Government of India
in pursuance of the observations of this Committee in their 34th Report
(Third Lok Sabha), for discontinuing all concessions to the Samaj.

The Committee note that the Government of India are themselves
not satisfied with thc existing arrangements for the execution of agency
work, as they leave scope for important decisions bearing on the cost of
work being taken by the Statc Government, without prior consultation with
the Government of India and that this issue is under examination. They
hope that steps will bc taken suitably to streamline the procedure so that
the Government of India's concurrence is invariably obtained before im-
portant decisions affecting the financial interests of the Central Government
are taken by the State Government. The Committee would also like to be
apprised of the recovery from the State Government of the extra expendi-
ture incurred in this case.

The Committec note that Government have claimed a sum of
Rs. 139.89 lakhs as liquidated damages from a firm for the belated supply
of dredgers and that the matter is being referred to arbitration. They
would like to be apprised of the outcome of the arbitration proceedings.

The Committee also note that liquidated damages are proposed
to be claimed from certain other firms for delay in the supply of tugs and
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barges. They would like to be informed in due course of the settlement of
these claims.

The Committee are constrained to observe that the proportion of
machinery and equipment awaiting repairs is very much on the high side.
From the data furnished by Government, it is seen that the percentage of
equipment under or awaiting repairs ranged from 23% in the case of
earth-moving and construction machines to 14% in the case of other
machines against the Dcpartment’s normal allowance of 10%. About one-
third of the cquipment under repair in the workshops categorised as *‘earth-
moving and construction machines™ and “other machines” have been in the
process of repair for periods ranging from one to over three yecars, while
the proportion in the case of vehicles is a little over one-fifth. In the light
of Government’s claim that the output of the workshops is satisfactory, this
position seems inexplicable.

The Committee cannot help feeling that the Border Roads Orga-
nisation has not tackled the problem of repairs to machinery and equip-
ment and vehicles in a businesslike manner. Perhaps the roots of this
complacency lie in the fact that the Border Roads Organisation carry a very
heavy inventory of machinery and equipment and vehicles costing over
Rs. 31 crores, all of which obviously is not being put to optimum use. The
Committee note that, in pursuance of the recommendations made by them
earlier in paragraph 1.66 of their 18th Report (1968), Government have
now specifically referred the question of optimum utilisation of machinery
and equipment by the Border Roads Organisation to the Director of Scien-
tific Bvaluation. The Committee would like to await the result of the study

S
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and the action taken by Government on it to improve the utilisation of the
existing machinery and equipment.

In the meantime. the Committee suggest that performance in the
workshops should cope efficiently with the heavy backlog of repair work.
The Border Roads Organisation should also enlist the active assistance of
the Army Base Workshops for carrying out repairs to machinery to the
maximum extent feasible. Governmen: may also like 10 examine whether
adequate use has been made of the power delegated by them to the local
formations for getting the repair work done through the civil trade where
thi~ is a more advantaceons and cxpeditions alternative.

The Committee  suggest that. before  Government sanction <the
purchase of additional machinery and equipment for the Border Road:
Organisation, they should examine the extent to which such expenditure can
be obviated by pressing into service the very large stock of machinery and

equipment which is at present awaiting repair in the workshops or in the
field.

The Commutee are distressed to note from the figures given by
Government that, of 1942 items of machinery, vehicles etc. under or await-
ing repair, as many as 726 items arc at the works-site awaiting evacuatior.
As admitted by the Secretarv. Ministry of Defence. during evidence “‘there
is certainly scope for improvement.” It is also surprising that of 726 items,



17

18

217

2 23

1o,

as many as 377 should be vehicles in regard to which the difficulty regard-
ing transportation urged by the Department in the case of heavy machinery
should normally not exist. The Committec suggest that the Director Gene-
ral, Border Roads, should keep a special watch over the evacuation of
machinery from field to the Base Workshops by prescribing suitable returns
and by exercising necessary checks through his Inspectorate. The Com-
mittee need hardly stress that cverv effort should be made to move the
machines expeditiously 1o the Ba.c Workshops so as to reduce their wear
and tear duc to exposure to the vagarics of the whether as also to reduce
the chances of parts being spirited away from the machines.

The Committee also suggest that Government may consider the
question of suitably reinforcing the mobile workshop units temporarily by
seconding men from the Base Workshops to attend to repairs to machinery
which cannot be easily moved to the Base Workshops.

The Committee notice that no guide-lines for provisioning of
spares were evolved in 1964-65 or thereafter, as they were given to under-
stand during evidence. The Committee also note from the statement show-
ing different types and models of machinery in use in the Border Roads
Organisation that, with a few exceptions, the various types and models of
machinery were brought into use between 1960 and 1963. The Organusa-
tion would seem 1o have sufficient experience of the working of these
machines to be able to determine what spares are required for these
machines. The Committee are. therefore unable to understand why the
Organisation should face any difficulty on this account. The Committee
have no doubt that the matter will receive the due attention of the Director,
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Scientific Fualuation, who is conducting o works study, wirer alia. of the
utilisation of the machincry and equipment. Another point the Committee
would like to be considered in this context is whether, on the basis of such
guide-lines and a realistic ascessment of the recurring needs for spares, rate
contracts could be executed with indigenous suppliers to facilitate pr xcure-
ment of spares and climinate the delay involved in the normal procedi-re for
procurement.

The Committee also notice from the statcment that therc is a
multiplicity of models of various equipment with the Border Roads Organi-
satien  This would undoubtedly complicate the problem of procurement
of spares  The Committee would like Government to consider how best,
in the interest< of rationalisation, the equipment to be procured could be
standardised.

The Committee also note that, in the past three years. no indents
for sparcs were withdrawn due to non-availability of foreign exchange and
that for the future the Secretarv. Border Roads Development Board, has
been given powers to release forcign exchange up to certain limits. The
Commiittee are. however, alarmed to find that 263 indents for spares valued
at Rs. 1.603 lakh< are pending with various authorities like the Director
General. Supplics & Disposals, Director General, Ordnance Factories and

9
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Bharat Earth Movers Ltd- 101 of these indents valued at Rs. 774 lakhs
have been pending for over a year, the value of indents pending for over
3 years being Rs. 436 lakhs. The fact that srubstantial indents are pending
over a long period of time raises the question whether the Border Roads
Organisation have taken adequate follow-up action on the indents and
maintained close liaison with the supply organisations concerned. The
Committee would urge Government to have the matter looked into closely
so that delavs at varinus stages are eliminated.

While the Committee note the assurance given by the Director General
that the practice of cannibalisation has been checked, they feel concerned
that the number of references for cannibalisation continue to be of the

order of six per month.

The Committee consider that the practice of cannibalisation is
fraught with danger and should be firmly checked. The Committee would
like to stresc that the Director General should exercise every care to see
that permis<ion for cannibalisation is given only in very exceptional circum-
stances after makine sure that a serviceable machine would not thereby be
permanent'v immired and rendered inoperative.

The Committee trust that with a long-term forecast of the require-
ments of spares by the Border Roads Organisation and the accompanying
prospect of a sustained demand over a period of time, the Organisation will
be able to induce more manufacturers to undertake the rerponsibility for
the supply of spares. The Committee also trust that the proposals for
indigenous manufacture of Komatsu tractor spares will get under way soon.
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23 2 33 I'ransprt & Shippoig The Committee consider that, as the workshops have not been
Border Roads Deveiop-  able to fulfil their repair obligations over a period due to various factors.
me 1 Puoard it is possible that some part of the staff on the rolls of the workshops may

be in excess of requirements  The Committee consider that it should be
possible to so adjust the strength between the Base Workshops and the
mobile workshops that it is not in excess of actual requirements. The
Committee also suggest that the works study by the Director of Scientific
Fvaluation may also specifically deal with the question of staffing in the
workshops so that the strength of staff i< fixed on a rational basis with
reference to the actual out-turn.
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